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12,00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported Decision by U.S.A. to force
{ndians holding Permanent U.S.
Visas to join U.S. Army in
Vietnam War

MR. SPEAKER : Shri Lakkappa.

SHR1 S. M. BANERIJEE (Kappur) :
Sir, I rise on a point of order, not on the
contents of the Call Attention Notice.
This Call Attention Notice is on the re-
ported decision by U.S.A. to force Indians
holding permanent U.S. visas to join U.S,
Army in Vietnam War. I have nothing
against that. But I was surprised to read
in today’s newspaper...

MR. SPEAKER : There is no point
of order about this. Let me know this
first. You have no quarrel with this.
Shri Lakkappa is asking about this ope
and you have no quarrel with that. You
only want to speak earlier than Shri
Lakkappa.

SHRI S. M. BANERJEE : In today's
newspaper, the Times of India, we find :

“In Lok Sabha Today :

Calling attention notice regarding
reported U.S. decision to force Indians
holding permanent U.S. visas to join
U.S. Army in Viet Nam War;"

This has come in the newspaper before it
was made known to the Members. It has
come in the newspaper today. This is
something surprising, 1 do not know.

MR. SPEAKER : They must have
read the Order Paper last night.

SHRI S. M. BANERIEE : About this
particular Call Attention Notice, even the
hon. Member, Shri George Fernandes,
came to know of it only this moming. I
am only inviting your attention to this, if
it could be circulated to Members earlier.
In future the Members in whose names the
Call Attention Notice stands should be
informed in advance. Otherwise, the press
knows it earlier.
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MR. SPEAKER . You are right. 1
admitted it only yesterday sometime in the
afternoon. In the morming, 1 kept them
pending. I get half a dozen notices, not
one or two. Naturally, I do not admit
them immediately. I send them to the
Ministers concerned and give them 24 hours
time, like that. Yesterday evening, I ad-
mitted this ope. Perhaps, in giving infor-
mation to the Members, there was some
delay.

st geR W v (I) ;A
e TR w g few A & ?

SHRI S. M. BANERJEE : We work
upto 11 0'Clock.

MR. SPEAKER : ]Innythin; can be
done, the office will do. Shri Lakkappa.

SHRI K. LAKKAPPA (Tumkur): I
call the attention of the Minister of Exter-
nal Affairs to the following matter of
urgent public importance and I request
that he may make a statement thereon :

“The reported decision by U.S.A. to
force Indians holding permanent U.S.
visas to joia U.S. Army in Vietnam
War.”

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): Under U.S.
laws 21l aliens between the ages of 18 and
26 who have resided in the U.S.A, for a
period exceeding One year, and who are
not under any special category of visa, such
as students, are liable to be drafied,
When a foreign national takes a permanent
visa for the United States, he is required
to sign a declaration committing him,
among other things, to the liability of
being drafted into the U.S. armed forces.
Thus Indian Natiopals in the U.S.A. on
permanent visas automatically become



1137 Jadians holding

APRIL 17, 1968 U.S. Visasdy Join in 1138
Vietnam War (C.A.)
TShri B. R. Bhagat]
lisble for induction into the 1.S. armed SHRI K. LAKKAPPA : My question

forces, having accepted their liability with
full knowledge. 1f they do not wish to
jom the U.B. armed Torces, ithey are free
to leave the country.

According to available information, a
certain number of lndian mnationals have
received call-up notices under the U.S.
Selective Service Act. There is no indica-
tion that any Indian national thus affected
has taken part in the Vietnam War.

SHR1 XK. LAXKAPPA :  Sir, we have
been observing simce the last two  decades
that the foreign policy of India has been
frustrated... ...

MR. SPEAKER : This is about
America now.
SHR1 K. LAKKAPPA : The immge of

India has gone down in the eves of the
world ... ...

SHR1 D. C. SHARMA (Gurdaspur) :
No.

SHR1 K. LAKKAPPA :  We have had
the experience of Indian nationals in
Kenya and the recent situation arising
therefrom, Al this goes 1o show that the
Yoreign policy of India, the image of India
in the eves of the world, has gone down
because of the 20 years Congress rule. 1
would like to kmow whether the Indian
mationals residing in  U.S.A.  following
different avocations, such as, Professors,
Doictors, Engiseors, Technicians, eic. are
be ng drafted for this Vietnam War by the
United States and, if so, what is the re-
action of Indiu thereto 7 1 wunt to know
whether the indian Bmbassy working there
bas coliected any mformation about tthis.
May | know whether the Prime Minister,
this Govermment, will make a thorough
#mguiry into the matier and make a state-
ment thereon ?

SHR! B. R. BHAGAT : 5o far, the
infarmation received in our Embassy in
Washington is that 9 indian nationals have
theen given notice of their bemg drafied
mto the 4.5 Army. As [ have said
earliar, we have no repords whether any
owe of them bas participated in the war.

was whether our Embassy working there has
collected any information and submitted to
the Government.

MR. SPEAKER : That is what exactly
he says, that as per the information receiv-
ed from the Embassy there, 9 persons have
been given notices.
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SHRI SHIVAJI RAO S. DESHMUKH
(Parbhani) : The hon. Member's Party

should be recognised as ap American
Party.

SHRI ATAL BIHARI VAJPAYEE ;
The hom. Member does ot know what he
is talking about.

SHRI SHIVAIJT RAO S, DESHMUKH:
1 know.

SHRI ATAL BIHAR] VAJPAYEF -
He does not kmow. Did you hear, Sir,
what he said ? He said that our Party
shouldd be recognised as an American
Party.

SHRI SHIVAJL RAO 5. DESHMUKH:
Can any hon. Member say that he knows
more about American affairs than what the
hen, Minisees dogs ”
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MR. SPEAKER : In India there are
Indian parties. To say thata particular
Party {s an American Party is not at all
correct. He can as well say that of the
other Party also. If you throw mud on
them, paturally they can also retaliate in
the same way... ... (Interruptions).

SHRI ATAL BIHARI VAJPAYEE :
He should be asked to withdraw his
remarks.

MR. SPEAKER : To say that a parti-
cular Party belongs to a different country
is not proper. Would he kindly withdraw
that remark ?

SHRI SHIVAJIRAO S. DESHMUKH :
1 have no objection to withdraw that. I
was only asking whether an hon. Member
of this House can claim to have more
knowledge about foreign affairs than the
Foreign Minister himself,

SHRI ATAL BIHARI VAJPAYEE :
Yes. It is a question of knowledge.

MR. SPEAKER : You can question
the knowledge of anybody. There is no
objection because all of them are know-
ledgeable, some are very knowledgeable
and some a little less, But to say that a
party is an American Party is not correct.

SHRI SHIVAJIRAO S. DESHMUKH :
That is a way of putting things.

. MR, SPEAKER : May I take it that
he withdraws that remark ?

SHRI SHIVAJIRAO S. DESHMUKH :
Yes.

MR. SPEAKER : Now, Mr. Kanwar
Lal Gupta. He should be brief.
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v et v &1 SR
mﬁzﬁmm...(w}...

ot WA ®TM YA AF AT WEAE
N 'A< FY w7 ... (wwwm)...

ot wo o WWW: ET AT TEY
T o1 W wgr f6 Ay Al o,
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ag A1 g, § o) wowar § qg a9
& A 2 .. ().

MR. SPEAKER : He may answer the
question whether any other country has
also got such a thing,

SHRI B. R. BHAGAT : [ndia has not
been discriminated against. Persoms from
all countries are imcluded. Only certain
categories of wvisa-holders like students are
exempted.

As for the second part of what he
said, whether we should make known to
them that we have no obligation, il he
means that it be ascertained whether they
will retain the citizenship, that is mot an
executive power. The Citizenship Act of
this country passed by Parliament says
that unless a man renounces his citizen-
ship, or he accepts some other citizenship,
nobody can take away his citizenship.

As for the obligations, when they them-
selves have sigmed a declaration that they
are liable to be drafted for armed services,
volumtarily, willisgly and kmowingly, I do
not know what help the Government or the
Embassy there can give.

ot §AT WW T WA AENEA,
F at wgr a1 f& wER fafedafae &
fau oearf fFar & ot 7m0 I & owOw
agt & #faw ax afw

12.17 brs,
PAPER LAID ON THE TABLE

Decisions on the Recommendations of
the Committee on Broadcastiag and
Information Media on Doca-
mentary Films and
Newsreels

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : 1 beg to lay on the Table a copy
of the Second Statement showing decisions
taken on seventeen more recommendations
of the Committee on Broadcasting and
Information Media on Documentary Films
and Newsreels. [Placed in Library. See
Ne. LT-p01/68).

—
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ESTIMATES COMMITTEE

Minmutes of the Sittings Relating to
Twenty-ninth Report and Forty-
fifth Report

SHRI P.  VENKATASUBBAIAH
(Nandyal}: I beg to lay onthe Table a
copy each of the Minutes of the sitlings of
the Estimates Committee relating to (i)
Twenty-ninth Report on the Ministry of
Railways— Cormercial and other cognate
matters—Travel concessions allowed to
Railway Employees. and (ii) Forty-fifth
Report on the Ministry of Finance—
Review ot Defence Budget— Consolidation
of Reveaue Demands.

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

Tweaty-elghth Repurt

SHRI KHADILKAR (Khed) : 1 beg
to pn_sent the Twenty-eighth Report of the
Committee on Private Members’ Bills and
Resolutions,

12.18 hrs,

BUSINESS ADVISORY
COMMITTEE

Sevemtoenth Report

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH; :
I move ;

“That the House agrees with the
Seventeenth Report of the Business
Advisory Committee presented ta the
House on the 16th April, 1968.

SHRI S. M. BANERJEE (Kanpur) :
Here 1 have nothing to object. We are
happy that five hours have been allotied
for U.P. Myself and Mr. Vajpayee have
tabled certain motions—disapproval of
this particular Proclamation, but they have
not been circulated. May 1 remind you,
Sir, that during the discussion on Haryana,
peth the motions were taken together and



